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Table of the House. The memorandum of
the Tatas says that their 1epiesentative had:
with the L S~ 1

Government . .. |

discuss s

MR. DEPUTY CHAIRMAN: No, please.
You have first to obtain the peimission of
the Chanman.

SHRI BHUPESH GUPTA:- 1 hope you,
will kindly consider it so that 1 have the)|
permisston of the Charrman to lay it on |
the Table of the House so that the Mem-
bers can see what is happening I am!
rendering service to the House. Why dol
you deny that service to the House? ‘

|

MR. DFPUTY CHAIRMAN- T have

called Mr. Krishnaswamy,

[
SHRI BHUPESH GUPTA: 1 do not

know what the hon'ble Members fcel. !

MR. DEPUTY CHAIRMAN: This is!
a procedural matter. All matters cannot
be discussed on the floor of the House

SHRT BHUPESH GUPTA: Tt is con-
nected with the Supreme Court. 1
t

THE CONSTITUTION (THIRTIETH
AMENDMENT) BILL, 1972—contd

SHRI K. A. KRISHNASWAMY (farid
Nadu):  Mr. Deputy Chaitman, Sit, I 1ee
to support this  Consutution Amendment
Bill moved by the hon’ble Law Mini-ter
with all the strength at my command Sy
the Indian Constitution came into opirotion )
on the 26th of January. 1950 and wup to|
now Parliament has exercised its powers |
to amend the Constitution under Aiticle
368 moie than once it which 29 amend-
ments have been so far made in the pro-
visions of The Constitution. The process
of democracy is 1eally based on the do.t-
1ine that you make progress on the sticngth
of reason and test the valjdity of your
steps in the light of experience. TIf expeti-
ence shows that words laid down in the
Constitution were inadequate or nappro-
priate or have been cironeously inteipieted,
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reason tequires that amendment should be
made in the 1clevant woids and Constitu-
tional process allowed to function in aid
of the basic objectives of the Constitution
That 15 the teasonable conclusion any stu-

1950

, dent of democracy and Constitutionzl law

would draw from the amendments so far
made.

»

at the Constitution Amendment Bill
Bill seeks to achieve o few laudable obelly
The maimn features of the piroposed amend-
ment are to 1cmove the  discrimination
based merely on the value of the property
and to give to the rich and the poor litigant
an equal chance of going to the Supreme
Coutt, to remove the unnecessary burden
on the Supreme Court. and to give finality
to the judgment of the High Court. Fur-
ther. a change of procedure also has been
effected in this Bill.

In this background, Sir, 1 wish to lﬁk

A new clause has been added which says
that only those cases will be allowed to go
to the Supreme Court by way of leave of

" appeal which involve substantial questions

of law of gencral importance and where
in the opinion of the High Court such ques-
tions necd to be decided by the Supreme
Court

In this connection, Sir, T would like to
emphasise that the new measure provides
the absolute power in the hands of the
High Court. My submission would be,
instead, it could be made reasonable by
incorporating  suitable  piovisions in the
amending Bill

The provision may be as follows:

“Where the matter relates to vires of
an Act (Central or State) o1 a rule made
thereunder; or

Where therc is a diflference of opinion
between one or more High Courts;

The Hjgh Court shall giant leave.”

In fact, 1t has been stressed by the eminent
jurist  Justice Pathanjali Sastri  that n
cases of vires of an Act or even rule,
it would be incumbent upon the  High
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Court to grant leave to appeal to the

Supreme Court

Again whete the matter 1s heard by a
Division Bench of the High Court in the
very first instance or where agamn 1t 1s
heard by a full Bench consisting of threc
or more judges, as the case may be, the
High! Court should have no option in the
maj of leave

All these, T endeavour to pomnt out not
with a view to belitthng the High Court
or agutn not because of lack of confidence
m the High Court, but in order that these
principles may serve as gwdelines  and
provide a uniform guwide to all the High
Courts in India The descretion, 1nstead

of bemng uncanalised may be exercised on!

sound principles  Otherwise, as 15 said of
the EFnglhish Courts that equmty vared
according to the Chancellor’s foot, the
discration 1s likely to be varying from one
High Court to another

The next point that I would Like to bung
forth m ths discussion 1s the question nf
clearance of arrears 1n the courts The
recent statement made by the Shah Com
mittee on the problem of arrears m High
Courts reveals the true picture of the pro-
blem existing to-day  Undoubtedly every
effort must be made to see that justie 1s
rendered speedily It 1s well hnown that
justice delayed 15 justice denied The hon

[RAJYA SABHA]

(Thirtieth Amendment) Bili,
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But, Sir, coming as I do from the State
of Tamil Nadu, I cannot be blind to the
fact that there has not been proper repre-
scntation to the Bench of the Supreme
Court from my State I am not saymng
this 1 any narrow or parochial sense
But our grievance 15 a genume one and
the demand 1s a just and legitimate one
This can be seen evidently from the fact
that 1t 1s singularly unfortunate that for
more than 12 years none from the Madras
High Court has been chosen to the Bench
of the Supreme Court The last appont-
ment from the Madras High Court was in
; 1960

192

Sir 1t 1s no exaggeration to state— 1t 1s
a fact—that the Madras High Court s a
| Chartered High Court The other Char
tered High Courts, namely, Bombay and
Calcutta, have been consictently  having
due, if not over, representation on the
Bench of the Supreme Court There 1s no
justtfiable reason why our State alone
, should be discriminated agamst In this
connection, what I would like to stress 1%
that you cannot deal with Chartered High
Courts 1n thrs cavalier fashien  If the over
renresentytion to Bombay or Calentta o1
even Punjab 1s to be mamtamed from the
vety iception of the Supieme Court, 1f
another part of the country like Taml
Nadu 1s dehied 1its due share, T am sorry
to remind you that feelings may grow as
if the honour of adorning the Bench of
this greatest judicial wnstitution is only for
|'a favoured few and not for all

Law Mister said 1n the Lok Sabha thes

other day that not In one instance has the
Government of India denied the request
of any State Government for the appornt-
ment of additional Judges It 1s tound
that in the last five yeais, the strength of
the Tudges has been increased from 245 to
324 in vanous High Courts As mam as
38 additional Judges have been made per-
manent 1 feel very happy to note that
the Government 1s taking earnest mecasures
for the clearance of the arrears Further,
Sir, 1 have learnt that very recently the
strength of the Supreme Court also has
been increased to 14 This should have
taken place long ago

So, I earnestly request that the Thon
Law Minister may take adequate me wures
to provide proper representition to Tarul
Nadu i1n the Bench of the Supreme Court

With these words, 1 have great pleasure
m supporting this very welcome measure
Thank you

3pM
SHRI BHUPESH GUPTA Sir, gene-
rally T welcome this Bl It s a mnor

| improvement n the legal situation But
it 15 not what 1s sought to be made out
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It s «uggested 1n some quarters as 1f 1t
removes the disciimmation  between the
rich #nd the poor m the matter of hitiga
tion This s not so That discietion 1n
favour of the rich continues under our legal
system And I hope the Government will
soon come foiward with  comprehensive
meas €3 by way of amendment to the
Constitution 1ncluding the iesttucturmg of
our entire legal system so that this ano
maly m owm pohticyl hfe n owr legh
system, m out SOCIO economic existence  1s
removed This does nothing of the Lkind
except that 1t now cnables subject to the
sanctien of the Hieh Court certain appe Ts
to come to the Supteme Couit The cost
of an apperl to the Supreme Court it the
very imtial stages 1s extremely hieh and
that remains so  According to our ¢stimate
the cost 15 like this Court fee comes to
Rs 250, cvclostyling etc costs R, 150
Advecate on Record  charges Rs 500
Admisaon fee for semor Rs 1040  That
brirgs it to Rs 2040 Then  secutity
Rs 2000, punting paper, etc Rs 500 to
Rs 2000, statement of the case Rs 520
junior’s fee—and the senior also comes m
—another Rs 800 hearing on the first
day-—per day the sentor charees—I am not
talking about the big ones hike my friend

Mr Daphtary—Rs 1680 and  jonios
Rs 500 and thete 1s also another one
may be lawyers wife o davghter or

daughte: mlaw Rs 500 The second dry
hear rg  appeals etc cost Rs 2180
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know who can 1ifford thit among you here
granting that you are drawing full allow-
ances attending here everyday Very few
ot you can afford 1t  And yet we talk
here as if thinas have been done  That
1s not so It 1s there we must come to
arips with the problem 1f we want to hold
the balance of justice in an  evenhanded
mannet  The scales of justice are loaded
in favour of the properties classes held n
fuour of privileges and wealth, sometimes
visibly sometimes 1nvistblv. And that 1s
what 15 happening  Palkiwala 1s not for
vou and me Palkiwala 1s meant for Mr
I R D Tata whose memorandum [ want
to 1w on the Table of the House T have
got 1t here

MR DEPUTY CHAIRMAN M: Rpu-
pesh Gupta please heep to the subje

SHRI BHUPESH GUPTA It 15 1ele-
vant Leave :one big cases

Look at this bulhy memorandum that
Tata has written How much 1t takes to
write a memorandum of this type by an
ordinaty chiert?  Tata has witten  this
memotandum to be submutted to the Prime
Minister and 1n that memorandum he says
that n the course of the past few months
Titas representatives had discussions with
high Governmoent spokesmen and so on |
said this to 11ake out a pomt Now are
we gomg to compete with these people mn
comts of law® Their repiesenta ties come

Therefore, in the fisst two days I thunk | here and discuss about compensation and
from the filing of the appeal you he to| other things v ith high Government officials
shell out Rs 10700 Now what conssla  The general msuiance compensation has
tion is it that the honourable High Court been increased by Rs 5 crores partly be-
has given me the sanction to go to the cause of Tatrs memorandim An Enghsh-
Supreme Court” 1 have been given the man has been given a  higher rate of
sanction to go to the Supreme Court to be compensation and my friend Shr1 Babubhat
fleeced completely That 1s all I have ] Chinal complains why an Indian should not
won the mnght to go in black coit and ' be given morc He 1s justified fiom Indian
white collar before the bar of the Supreme point of view Your criicism azainst the
Court and to be watched by a combined Butish 1s all rnight Bot I want neither you
estimable crowd of lawyers, judges, etc | nor British to get anything

watching and enjoying 1t, then Seniors,

juniors, and the 1est of them This 1s our
legal system And you talk of equality

How many people sitting hete can afford
to spend 1n the very first two or three days
of hearing Rs 10,700 ? 1 should like to{

12 RS5/72—17

SHRI BABUBHAI M CHINAT (Maha-
rashtra) 1 do not hold any share m any
msutance  company, 1 can assure you
Therefore, I do not come nto the compen-
sation picture
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SHRI BHUPESH GUPTA: When you
want to beat the British, I am with you.
We shall hit him together. But then after
that, I would like to beat you....

SHRI BABUBHAI M. CHINAIL: I know
how to beat you also. Do not escape from
that.

SHRI BHUPESH GUPTA: I say this
because I want Shri Gokhale to pay atten-
tion to it. Here is our friend Shri Daph-
tary sitting. He was our former Autorney
General. We have the advantage of having
Attorneys General in succession. We had
Shri Setalvad and now we have got Shri
Daphtary. May be we will have Shri Niren
De and then others will follow till we have
this system of Attorney Genera: which
means very little to the country, Now they
are important personalities and eminent
figures in the legal world. They should
also consider this problem. First thing to
be done is: Fix a maximum ceiling on
fee for lawyers. Why should a lawyer be
paid Rs. 6,000 and Rs. 7000? +tix a
ceiling and make it obligatory that payment
should be made in cross cheques. Receipt
of cash payment should disqualify a lawyer
straightway. ...

SHRI BABUBHAI M. CHINAI: How
are you going to find out that?

SHRI BHUPESH GUPTA: Being asso-
ciated with under-world payment, you
should know better.

SHRI BABUBHAI M. CHINAYL: Under
the table anybody can take money.

SHRI BHUPESH GUPTA: Somebody
may run a way with somebody else’s wife.
Does it mean to say that there are no good
marriages?

SHRI DAHYABHAI V. PATEL (Guja-
rat): What do you wunderstand about
marriage?

[RAJYA SABHA]
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SHRI BHUPESH GUPTA: You are
most of the time here....

SHRI DAHYABHAI V. PATEL: My
wife is also here.

SHRI BHUPESH GUPTA: 1 pity your
wife.

(Uttar Pra-
putting a

SHRI MAHAVIR TYAGI
desh): Are you in favour of
ceiling on intelligence also?

SHRI BHUPESH GUPTA: If people
have intelligence. Some people have neither
ceiling nor floor nor intelligence. 1 am
not talking about that.

Therefore, fix a ceiling and enforce it
by law which should lay down this is the
maximum for a particular appearance and
this is the maximum for the whole case.
keeping in view the social standards and
ideals that we are preaching about, and the
disparity of income and the rest of it. Then
make it obligatory. My friend is right
when he asked: How can we keep a check
on them? It is a problem. But then it is
not only in the case of lawyers, but many
others. That we can see later. Let us
come to an understanding on this issue and
enforce it. Let there be a social sanction.

What is happening today? We find some
lawyers having even their own relatives as
their juniors and so on and earning money
that way. We know how many lawyers
are evading income-tax. Not all, but some
lawyers are evading income-tax. Otherwise,
explain to me how a lawyer earning about
a lakh of rupees can accumulate in a matter
of a few years several millions, two milli~
ons or three millions or so or can have
millions of rupees worth of property if
he is paying income-tax at the highest rate
of, say, 95 per cent or 75 per cent? How
is it possible? By no computation it is
possible for him to leave that must of huge
amount of money. How is it possible?
Yet, you find that our estcemable big law-
yers die leaving a huge property worth
some crores! How is it possible? If they
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were earning one lakh of rupees per month
or fifty thousand rupees a month—that
itself is a big amount—they should not have
been left with an income of more than ten
thousand rupees and out of that you deduct
for their expenses on books and other esta-
blishment charges. , If you do so, how
could they have saved, for example, one
lakh of rupees or even fifty thousand rupees
every year in order to accumulate over, say,
twenty years about ten lakhs or twenty
lakhs of rupees? Explain it to me. There
is no explanation. It is an open scandal
today and I hope my lawyer friends will
not take it amiss and I am not blaming any
wdividual lawyer or lawyers as a whole.
But I should say that some of them are
pastmasters in evading income-tax like
some film artists and film stars. There-
fore, I say, Sir, fix this thing and make it
obligatory as far as the legal profession is
concerned. Unless you do so, it is not
possible. This is my first suggestion with
regard to that.

MR. DEPUTY CHAIRMAN: You must
wind up now.

SHRI BHUPESH GUPTA: Sir, they
are all smiling. But, Sir, these are all
constructive  suggestions and they wili
accept some of them. But I may not be
here at that time. Some of them will be
here. You would know, if you go through
all these volumes kept here, how many of
my suggestions you have accepted. Only
the time-lag is much. This is a very serious
problem and I think that the Government
should give thought to it and it should not
be confused with ceiling on urban proper-
ty or other such things. We can certainly
fix the maximum income limit just as we
have done in the case of other services.
We have settled it in those cases and in
the case of the legal profession also we
can certainly settle what should be the
maximum income, permissible income, of
a lawyer. We have settled it for the jud-
ges.

Sir, somebody said that we should not
blame the judges. The moment you sit on
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the Bench you do not become angels or
divine creatures. You see, you are either
taken from the Bar or you are recruited
directly or promoted from below or some
such method is there. Therefore, you have
all the virtues and vices associated with
others. You carry them with you, you
carry your past with you, you carry your
qualifications and attendant disqualifications,
you carry all of them with you. Here,
Sir, I have another suggestion to make.
The system of appointment of judges should
also change, because you have provided
here that the High Court must give a cer-
tificate. But, how do I take it that the
High Court will apply its mind properly
or that proper social conditions will be
there? Therefore, it is important to see
who sits on the Benches. My suggestion
in this regard is this: Judges should not
be appointed, as at present, by the Execu-
tive only. As it is there in certain other
countries, draw up a panel of names and
place it before Parliament and Parliament
should choose the judges. It will be a
good thing for the nation knows that Par-
liament will exercise its responsibility pro-
perly and there is no reason to think that
Parliament will discharge its responsibility
in an irresponsible manner. You also need
not think that it is not done in other coun-
tries. We are more responsible than many
countries in this respect and we will do it

properly.

Then, as far as the High Courts are
concerned, let the Government draw up a
panel, a list of eminent people, people of
integrity, people without any connectior
with the vested interests or big business
people who are progressive-minded anc
such a list should be prepared and it shoulc
go to the Assembly concerned.

Let the Parliament and the Assemblie:
concerned choose their Judges. In thi
way, we will guarantee one thing—a goo
social sanction behind the appointmen'
publicly given and publicly taken. An
then, a sense of responsibility will also g
with it to the judges themselves. They wi
gain our confidence that they are servin
we socicty after having a kind of dire
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sanction from the society uself to fulfil
certain soctal role apart from legal role,
that 15 very vety mmportant [ make this
suggestion We should accept that The
restructuning of our High Courts and the
Supreme Couit has become very essentil
today for reorgamsing oui legal system

My fiiend Mr Daphtaty quite rightly
sard that we cannot bive 1n the days when
we used to send our appeal to the Privv
Council  Yet we are stll spiutwally and
morally tied to the digits of the Piny
Counctl We may not have been ticd phy-
sically but we aie tied mentally We have
not vet freed ourselves from the cobwibs
of the British legal system o1 for that matte:
from the Anglo Saxon ideas Why shonld
we go to the Court and say ‘My Lord?
Why My Lord? Why 1» My Lord said
egven now? Why do the judges come and
sit i such funny dresses?” Indian dress 1s
very pleasant, why this imitation of the
British? We aie living m the 26th vear
of independence and ou judges do not ,ind
1 suitable Indan dress to wear to sit on
he Benches  Then when our lawyers
ippear befoie them, they go and address
mitating the members of the British Ba
Chen, they must say fantastically ‘My Loid’
Vhat 15 all this fun 1 cannot understand
Chetefore, Mr Daphtary, being a lesder
f the Bar, should try to exetcise his own
nfluence  He should refuse to call them
My Loid’ and let us see What happens
A1 Daphtary 1s moie powerful th.t all
he My Lords’ sitting there on the Ben-
hes

SHRI C K DAPHTARY 1 have had
o opportumity of saymg anything hke that

SHRI BHUPESH GUPTA  Therefore,
say  Why should these things be there®
have been suggesting this thing to the
overnment again and agamm  Many Law
imsters have come and gone but this
My Lord’ has never gone ‘My Lord' has
ver become even My Fau Lady’, tut
Iy Loid’ remamns Yes, all the lawyers
ve been doing 1t.
Then, take this

blessed gown Why
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should 1t be there In a warm countty hke
ours, 1n a smoulderng heat of Delhi? [t
15 an Englsh gown bottowed fiom the
Inns of the Court fiom England They
have been wearing this and they do not
know how like monhkeys they lookh  Yet,
they think they are the elite of the <ociety,
up holding the scales "of  justice  doing
justice to manhmd and saving humamty
fiom 1injustice  All these thmgs, Su, aie
entirely wrong Theiefore I suggest that
the whole thing has to be gone o [
can make many mote crtieisms but 1 do
not wish to do so T would like to repeat
the two points that T have made today.

It 1s very very important for us to make
justice available to the poor man not only
n monetaly terms but 1t should be such as
it should socially ensmie justice and at the
same time does not place the rich people
m an advantageous position  We have not
liked demonstrations o1 legal teriorism of
the Palkiwalas 1n the country any more
That 1s what T want  That 1s why | would
suggest the Government to abolish  this
system  We should sce thit the common
man gets assistance equal adyantages and
legal aid s provided to him whenever he
1S not m a posttion to find finances to
putsue his case He should be gnven Jegal
assistance of the Government  ungrudg-
ingly

T suggest that at the Bar theie should
be a Collegium system of the lawyers
under the aegis of the Government and the
Collegium 1self should tiy to d.stribute
cases among theu members moie o1 less
on the co-operative basis so that the poor
man and the poot lawyers also—the poor
lawyers have no case I should say—are
helped and they are briefed pioperly and
at the same time the poor clients are help
ed In no case should the rich people have
the advantage m our souety

Let us begin  somewhcte This 15 a
beginning but this 1s really an eye-wash.
We are gomg to support it but this does
not even touch the fringe of the problem,
the tedious problem of injustice and in-
equality n the matter of the administration
of justice We say all are equal in the
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eyes of law but in practice the poor man
1s put down and the rich man with s
power privilege and wealth gets all the
advantages of the law and law 1s prosttuted
to serve h's class nterests and to the de-
triment of the mtercsts of the downtiodden
masses

SHRT BABUBHAI M CHINAI  Mr
Deputy Chatrman, Sir I would lke to
make one submission  Mr Bhupesh Gnptn
m his speech, while describing the dicss
and other things of the Judges says that
they look like monheys This 1s derogatosy
to the highest Judges This 1s derogatory
to owm Judges The Law Minwster  who
was only the other day a Judge of the
High Court of Bombay should have pro
tested himself agamnst this but I do not
understand why he 1s silent  To say that
the Judees of a High Court or the Supreme
Court appear like monkeys 1s derogatory
I strongly object to it and | would request
you to expunge that word

(Intersupnions)

MR  DEPUTY CHAIRMAN
take your seat

SHRI A N MULLA (Uttar Pradesh)
Mr Der ity Chanman, I rise at a time
when the atmosphere of the House 1s really
charged 1 a fashion that it would be difn-
cult for people to appreciate the legal
submussions that 1 would ke to make n
support of the Bill which has been placed
before the House Now the first thing on
which one should concentrate 15 as to why
this amendment has become necessairy

Please

The Directive Piinciples contained mn out
Constitution mclude that there should be
equality before the law for all the citizens
of this country The existing law was 1n
conflict with this fundamental right given
to the citizens of this country for therc
was an anomaly between the 1ights of
those whose cases involved a sum of Rs
20,000 or more and those whose cases did
not involve such an amount There 35 a
provision 1n our Constitution that f a rea-
sonable basis can be found for making any
discrimination 1t may be acceptable  But
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if no reasonible basis can be found
for this discrimmatjon then such a
rule cannot be acceptable within the

meaning of the Constitution of India
The only two reasons which can be given
as to why this discrimmation shou!d be
made between those whose cases volie
Rs 20000 o more and those whose cases
do not mvohe this amount are (1) that the
lawv does not care for trivial wrongs and,
therefore, perhaps 1t was thought that 1f a
wrong decision might have been given in
a case which involved less than Rs 20,000
it may come under the head tiivial wrong’,
and (2) that a right to be heard by the
Supreme Couit cannof be given 1n o}l cases
and so a lin. had to be drawn somewhere
to 1estirct the number of such cases and
for this purpose Rs 20000 was con.idered
to be a suitable line As far as ¥ can
think these perhaps could be the only two
1easons why this discumination was made
between the two types of cases

Looking to the conditions of hfe that
prevall i this country, and the normal
wealth that in ordinary citizen possesses,
1t 1s unconscionable to hold that any dis-
pute which nvolved less than Rs 20,000
was a trivial wrong and was not o major
consideration for that particular person who
was 1nvolved 1 that particular  dispute
Simularly the demarcating line  between
cases m Wwhich the decision of the High
Court 1s final and the other cases in which
it 1s not entirely  wealth onented® and
cannot be accepted as a reasonable classi-
fication Therefore I have not been able
to find anv justification as to why a dis-
crumination should be made in favour of
those who possess more than Rs 20000
worth of property mn this country

I may draw attention of the Honourable
Member to other anomalies of a simular
nature that ewist 1 our laws and I will
place one of them bcfore you and for the
consideration of the Mimster for Law I
think an effort should be made to remove
it Under the existing law, a  criminal
appeal 1f filed through an advocate must
be heard before i1t 1s dismussed but iIf an
appeal 1s not filed through an advocate
and the accused sends that appeal from jail
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then under the existing law the Judges may
dismiss it similarly in their Chambers. Can
there be any greater anomaly in the law
than this that a person who has the capa-
city to engage a lawyer has the right to be
heard but a person who has not the capa-
city to engage a lawyer has no right to be
heard and his appeal may be dismissed
in limine summarily by the Judges sitting
in their Chambers? Actually I had sub-
mitted a Bill for the removal of this discri-
mination when I was functioning as a Mem-
ber of the Lok Sabha but that Bill lapsed
and it never came before the House.

I had also raised this question of discri-
mination on the basis of Rs. 20,000 more
than three years ago when I brought a
Bill in which T wanted that the powers of
the Supreme Court should be enlarged in
criminal appeals, in those cases where an
acquittal was given by the High Court and
then the State had gone in appeal against
that order of acquittal. I had mentioned
in the Statement of Objects and Reasons
of that Bill that it was extraordinary that
we were not concerned when a man was
to be imprisoned for 20 years but we were
very much concerned when he was to lose
Rs. 20,000, I am bhappy that that Bill
was accepted unanimously by the House
and it is now the law of the land. I had
raised this point at that time and I had
even said that we seemed to be property
conscious but we were not liberty cons-
cious. I am very happy that this anomaly
is very rightly removed by this Amendment
for it was absolutely a scar on the body
of our Constitution and our laws.

There are two other points on which 1
would like to place some submissions be-
fore the hon. Members of this House. Mr.
D. P. Singh had made the point that the
words of article 133 are such that when
cases involving less than Rs. 20,000 are
placed before the Judges of the Supreme
Court they rely upon the language of arti-
cle 133 and reject interference even when
it is stated before them that a grave injus-
tice has been committed in the case. In
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my opinion law is one thing and interpse-
tation of law is another thing. I find
nothing in the words of article 133 which
overrides the scope of article 136 and
which would justify this line of approach
made by the Judges, if the facts of the
case point to a grave injustice.

Actually, the words in Article 136 are
comprehensive, and wherever a grave in-
justice is committed, the Judges of the
Supreme Court can look into the gravity
of the injustice and should not hesitate to
do so because of some words in Atticle
133. The law is not defective; but if Shri
D. P. Singh’s Contention is Correct, it is
the Judges who, by their own interpretation
of these Articles, have restricted their appli-
cation for these two articles should be
harmonised and should be considered as
supplementing each other.

One other thing I will like to say. A
great point has been made on several sides
that this is just tinkering with the problem,
and the real question is that it should be
made possible for the poor man to seek
justice and the high costs which are involv-
ed in litigation should be somehow reduced
and unless that is done, really no relief is
being given to him. I think the criticism
is valid as far as it goes. But is it not a
fact that on several matters, instead of
thinking on the national level, we unfortu-
nately are inclined to think on the provin-
cial level and this has placed too many
hurdles in the way of cheapening the cost
of justice? I shall give you an example
of what is going on now in several High
Courts. In the old times the records used
to be in English and then it was easy for
those records to come to the Supreme
Court and the decision could be given on
the basis of those records. Now, with
the provincial languages coming in the
front in every Pradesh, the situation that
arises is that the High Courts are preparing
the records in the languages of their own
provinces. Thus, a whole trarslation
department has become necessary in the
Supreme Court to {ranslate the whole re-
cords of the High Courts into English. It
has become necessary now. You cannot
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possibly have Judges in the Supreme Court
who know all the langnages in this land.
And if they do not know all the languages
in this land, then what is to be done? Can
we in this country have a Supreme Court
of 300 Judges? The idea is only to be
mentioned to be rejected. Therefore, there
must be a language which should be known
to all the Judges of the Supreme Court—I
do not say which that language might be.
If you think you can make it Hindi, make
it if you can. But if it cannot be Hindi,
then please do not introduce those reforms
at this stage which, at the same time, make
it very difficult for ordinary persons to seek
Justice In their case If they are to be saddfed
with the burden of thousands of rupees to
get their records printed in English.

There are other things to say, but as the
House is agreed on them, it is not necessary
for me to dilate on them in favour of this
amendment. Therefore, I support the
Bill.

=t waE Ao dea (fag) - svmmafy
BT, T Afqar quiee fqaas gur e
T & § ITHT GUE FIATE | S AE FEIEA
AT gAT & I F YgA W OF HMET 1969
¥ oy a1, Sfe forg ww gury wfagr a9y
97 1950 W SH WY § I 20 91X &1 &
T A7 fF 20 TR TE & FH IQAAA A A
Tt SR 72 gIW FIE § AT I AFAT € | T
gAY F ST FAT AW AT AN A qF AHAT
Y5 aw ® ffmy fafre sow
N TE § | OF g9 @ FF miaame g
AT A, AT IF AT 1969 T S qrfer-
He o, 3T 92 9 S ST qA9T FPeEr
| & A< Zn AW &, 99 ) 9w 9 faduw
AT AY 78T AW 77 fF 95 20 g% @ fafae
T TEY § T T FT 9T 9 T & 34
fere gaFt qiT 49T q@T FT OF qT@ TE T
Fffeesoa @1 T+ AW I TSA AT J
ug fadas f6 sy @ o o &gr 9 &
il frafrdy fafae av ¥ @ &, F1@ @
T 419 FY A TN | A T A Fa AT WY
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&, <Y 43 TEITT qEI AT G § WA §, W@ra
& AT &, AFFT T T BT AT B, A 99
AT 7 7T € 9% W AT T AN A
frRFE aiae@g) e g fa
e} g 7 gar fegea ¥ A ¥ we
F1 wifre g1 75 & Fow & faafad # € oz fad.
T Tgi AT AT A AL F=STEY &1 W gy
ST gH FY S T 6T BreT 97 1 ga 9
T WY g o fr i afideam @ n
7z fergeam T8 3w § #9er 9 £ 1 vw A
T A, T 77 fgrgeam &1 arfas awen
ST &, ¥l fgrgeam 71 oF uF awf fgg-
W FT A% g, 7 59 Wi &1 w0 ifa-
I § &1 3W FY I TAE FC I 99 ¥ 9y
w1z & agt a% a8 @ Ty 78 vgw @ e
I 99 997 AL § o) & gumar 2 5 o
Q& T & At g WA § 1 e fqw awey
#q @ G wg w1 oAy T aw @ @
9T A ag T AT &Y WTE A &w &y

oA WG T A A S AN @ wEr §
T AN OE 0w AT A X qdg Far §
¥ ag Y 9w @ AR ST frosew oA
gt fe oo o 37 7oA & a2 whEw 3
97 9% WEATE AT gEfT wiEw sEer
Wt ¥ g A qgdr g, EA fageam
#t gifeafa & gv &1 FAT MW qear @
fF gv Qw1 &1 91 TEEH @, B9 @R %
T W1 WA Tl A Q@ ARFT &Y
ofts § 98 wie o7 Tfeq & Y 2 o
P 9 7 weeT gEEAT 9fen i G
A F gU AHAT QY =@ F o 7w 3w
¥ OARTH T ™I 1 T IM T Wi o
gawr 2w Fey FawartaET ) 9w
& are fura F1 uvw weie & ader 2y
g T AW W FIE WG AET qHed @
fF @ dw & ® & = Iw 4 qw-qur
T W &7 WIET, TH AW FT Fe97, Iq oW
1 fugy, 3@ %W F @AW A oweT gHEr
S AT AE A 9T R OHSE! AET AR
qedl g1 o #1 mUSt & §W § owewy
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[»fr w3 ArTAw WEa)
FHAT FET AT S OF & O WeeT AW
ST O I ¥V e 92 W § AR AW
Wt ad rRfafdy s s @@ e
AWt ¥ § o gwim weor fFA # oaud
o) Fu fFE 1 AwR A oA q o qF-
@ dar @ w7 zAfar Srgw wEw oS
q wgr &, "war g v ag faega OF 7
e AL WECAT AT E1 AT A A ATAI
¥ fav #1§ g wer weizgE TV AT,
Afp fafeag a0% 97 39 I A @&
A AR FT A g A T S AT
gfeftr & fom #1 & &7 @ *1 =
A aifev #iw 9wz g A S2a Wi W
fr o7 § &7 IF F A7 W AT AN
T wmANET F Amg §Y 9T F1 qSAT AL
& E A T4 &7 ag age dur Aq fqe-
= &t

o9 W1 AQET WA A (AREw FT I
w & ag arw faew e 9% wE
gw & fed wewr W O§ AR gEY SN
foeew 7 =ar ¥ fAF @A gAT ARd
g N A TA ATE § WAAT AAAT HET
foaeew ferrer 2 w9 A WY fAFmeT 8 arew
aaEy z 0F O &1 7T R F EA J
ar By W ewW 2 TA oS T 9w AE &
fawew oo 2 39 fAwe® 0 Hewgq F7
aifgd o =Y 99 ATE 71 (AR gW 9@ aT
am #T A% (w9 fF 1 ThE ¥ T
oEEr & 98 SO ¥ FA THTH 4T A%
ST 9T FAT ¥ AT TATR (A wFAr & awr
q¢ FAT @ FAT7 A6 SAWT fAw Am ow)
afefeafy w2181 w561 21 OAT ¥ AR
g1 z@y fed 7210 T oWl AR aga
¥ ¥aw ofew &2 @ a8 & /w9 F
g% AF F FRE F AAA AT AL T
FE F grEA F AT § AT gW AT frer T
gfs gz o wEewe ¥ TA@ S onfw g
IEW T Wy Al 7o A mmmA 2 fE
3T 9T A A &7 F1E HE TEq qrar F)

|
(
|
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ST wWT AASHE ¥ 99 T 7 94 faw
@ g g 5 @y sifess 103(1) ¥
ST g1 W g v awfmd erfeE-
ferma At ST 2 398 a3 7 & @Y
Fg & =F1 g AMKT A 0F ST FAT AET
W e F @A T R Agm g fv M
qfagm ¥ ogm AT AT T @A 133( 1) (67)
Hq 9FT AT

That the case 1s a fit case for appeal to
the Supreme Court

TR TF1 WR TAH W] TF AAT a1 HeeT
graT s zad fag S fx d4a Amar §
TR Al waE 2l A® 33 AW e &,
a1 # gEAT g R oAEr wmR | W @ A8
TeeT gl

SHRI K CHANDRASEKHARAN
(Kerala) Mr Deputy Chanman, this Bill
rightly seeks to remove an arbitrary and
discriminatory provision which has existed
in the Constitution Sir, even though the
first reason stated m the Statement of
Objects and Reasons that the valuation
basis 1s not a proper yardstick so far as
certificate to be granted foi appeal to the
Supreme Couit 18 quite duceptable, it 15
not possible to know as t> why in spite
of that reason being accepted article 133(3)
1s retamned 1n the Constitution I am of
the view that 1if the first reason stated 1n
the Statement of Objects and Reasons,
which appears to be very sound, i1s accept-
able to the Government, Government
ought to have deleted article 133(3) of
the Constitution parucularly because arti-
cle 133(3) states that Parliament may by
law legislate so far as certificate being
granted ficm an appeal deuided by a single
Judge of . High Court 1s <oncerned. Stir,
this distinction between a decsion of a
single Judg: of a High Couit and a Bench
of two Jucdges of a High Cowit 15 a dis-
tinction according to me without a differ-
ence In practice the decision of a Duvision
Bench 1s 1n many cases {or mny reasons
the deuston of or is as good as or us
effective as the decision of a single Yudge.
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Then, Sir, there ue other practical con-
siderations In many of the High Courts
m the States—and I am personally aware
of the legislations 1n at least three or fou
States in the South—in regard to the Madras
High Court Act the Kerala High Court
Act, the Mysote High Couit Act and the
Andhra Pradesh High Cowit Act the High
Court Act provides for the procedure of
disposal of cases pending in the High Court
by Judges

Sir 1n these four States, a civil appeal
for valuation below Rs {9009 1< decided
by a single Judge and a Bench of two
Judges decides a civil case only if the
valuation 1s above Rs 10000 Now Sir,
even though by this amendment we have
taken off this distinction unnecessarily
made 1n the Constitution on the basis of
valuation of Rs 20000 or above, the dis-
tinction so far as many of the State High
Courts are concerned, on account of the
fact thar financial Iimits have been imposed
n regard to valuation for cases being de
cided by a single Judge or by a Bench of
two Judges, exists On account of that
fact, in spite of the amendment that we
are mahking, in spite of the fact that dis-
tinction 1s sought to be ended and it has
been stated that by and large this 1s n
tune with the sociahstic approach, T would
submit thit there 1s no provision under
article 133 now as 1t stands for a certi
ficate bewng granted by a High Court n
respect of a case whose valuation 1s below
Rs 10000 which 1s on account of the fact
that the case 1s dccided by a single Judge
of the High Court ind not by a Bench of
two Judges

Then, 1t has been stated that the pro
viston contatned mn article 133(1)(c) also
should g0 as per the provisions of this
Bl [ am entirely 1n respectful agreement
with the observations made by the first
speaker who partictpated 1n this debate,
the hon Mr Daphtary, and T am 1n great
doubts as to whether 1t 1s not after all
really to the disadvantage of the large class
of litigants that article 133(1)(c) 1s being
taken away In so far as criminal cases are
concerned, 1n respect of the certificate to
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be granted by the High Court in respect
of cuminal cases, a like proviston for a
certificate being granted con the basis that
the High Court considers 1t a fit case for
appeal to the Supreme Court continues to
exist under article 134(1)(c) of the Con-
stitution

Su, the sceond reason that has been
stated 1n the Statement of Objects and
Reasons 1s that this amendment now pro-
posed 1n the Bill would curtail the appeals
to the Supreme Coutt I am not at all
sure of the same Sir, mn spite of the fact
that the amendment 1s there, and in spie
of the fact tht the scope of aiticle 133(1)
(a) 1s restricted and Iimited 1n the fashion
now proposcd 1n the amendment, there are
bound to be several cases in which the
High Courts would not grant certificates and
there are boind to be a larger number of
cases which ire brought {o the Supieme
Court by wa, of special leave apphcations
under artick 136 of the Constitution.
That would mean tit this  purpose of
curtailment o appeals which 1s also thought
of 1n the Statument of Objects and Reasons
would not t all work Probably, Sir,
this aspect afso 1s referred to in the State-
Mment of Objicts and Reasons on account
of the fact that there 1s a very heavy
pendency and arrear of work not only in
the various High Courts in  the
country but also 1n the Supreme Court
A statement that was delivered by the
hon Mimster to this House some weeks
back says that more than six lakhs of
Ccases are pending 1n the various High
Courts 1 the country and a large number
of cases with long years of pendency are
still pending tn the Supieme Cowit n spite
of the best cfforts made by the Supreme
Court to dispose of the same.

Sir, the hon Minister has stated m a
Statement thit was placed 1in answer to a
question tabled in this House that as on
1872 as many as 48 vacancies of High
Court Judges have to be filled up, The
hon Member from Tamil Nadu who spoke
has given the figure as 324 being the num-
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ber of High Court Judges in this country,! 7 gwmg 78 & gFar g & aSawEy

and if out of 324 High Court Judges, 48
Judges are not there, one can just imagine
the progress of work in the various High
Courts,

I would submit, Sir, particularly from
the point of view of wiping off arrears in
the High Courts and in the Supreme Court
and to see that the number of appeals to
the Supreme Court are restricted on account
of the fact that greater number of deci-
sions without delay would be there in the
High Courts in the country, I would sub-
wit, Sir, that larger number of cases should
be decided by single Judges of the High
Courts rather than by Division Benches
of the High Court. In that view the dis-
tinction now made in article 133(3) should
undoubtedly go. I am submitting, Sir, that
the question of arrears is a very important
aspect so far as the rendering of justice
is concerned. In the Administration Report
of the Ministry of Law and Justice for
1971-72 it is rather strange that not a
word regarding this aspect is referred to.
The only reference is to the fact that there
has been appointed a High Court Arrears
Committee which has since delivered its
report. We would like to know from the
hon’ble Minister in what way he proposes
to tackle this larger aspect of arrears and
pendency which also, naturally, is referred
e in the Statement of Objects and Reasons
avpended to this Bill,

=Y q®o dic WgN (Few w3W) : IEE-
qfq &t Al A R S A med &
g dfagm w1 Stwar geitem fadas S
SR e g, ¥ suE mwdw A g AR
wEm &7 gL AT O owwe R oA
F99 I AET I0cF W F TS FaT 39
fqiaw %71, T EWEA F g GH TRA F
| TN W I & fag ¥ A A
& fog A T ATEAT A7 FHT A WA
faas Tq a3 & gwe Sega fm g

Y 9wy ¥ @ 9X gW 4 A T q&-
W@ AW A ¥ R ogw owu qw x wE

|

F quUA W AN A F, WA qE AR B
¥ ogu § oaff A AR WEE FE #1
WY A @ | A HTEEEM TE AT
§ fF S W oA & AWl ™ X =W
@ 3,87 g = W ¥ 3 AW A A
e @ @ %R oW @R TW®
¥ IR W aww 9w Ak g
@ gAT 9N gUN FEED W, IAA
x@ﬁaﬁm,sﬁmﬁmaﬁrfw,
g Hd=ar g fF s W W @ &
St sEmAM fF g Aay Fw ¥ @ @
W@ T wEAR Ft aFT ¥ faugw
F( gAYAT AT E I

TG A ST FEA gARE, IO W T
3 PR OUw @ &Y TS §, %W 9@ W
qEaE T @ Taw & s &1 alw F &
e § & WAl amy ¥ 9@ T g
Tq qeg § AT AT F Y qEEH AT
ey ¥, fasr ofy w7 & 4@ A 3§
Eﬁ%ﬁiraﬁﬁﬁtmf@mﬁa‘fwi’f
@@W@ﬁé,ﬁﬁﬁaﬁ,ﬂﬁ
I @A ANE A, TG AM A I W
Adtey AR A AR A ST gRT A AR
W T ¥ ¥ Im O yERE wew R
@ oaw @ g Fw * fag, zw e
F1 gx 70 F fan, a7 daew a9 A
AR

§ o § 0w oG g2 W AN B
e ¢ 6 S 3w ¥ gw AWeErsr qHR
F WA T AR E, A (6T IE@ AW
1 AFR & H 7 & 3 a5 § 99 gu9es
SEEY ATAT A FL 1 (AU gW W ag qm-
g7 FW T W g A UF IAw I
¥ agl T TR GO FTH § AR g
gea ¥ AT F@T Z

srawefa Sft, ow @@ & ag W wgr
A g B W & oS AR AvE g
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99 39 @ &1 SEuE g B ow i
T F T A A AFE A FE A
91 T & AR 99 9 @y faure fear o
wFar &, 9% SEw A% oW fgg & AW
fafem & a1 A€ 9T W W GWaT F
oT @ & IEN wew A A @ A g
™ & ok 8% W =t gEt wEem ¥
AFT AR AU AW A R FT AFAT ]
X = A gwAr

g agd ¥ w9 T feafa § g
AT & G FE G, FATND I AHEA
¥ @y w2 fafgm 9 & &t wwlgn & grafeaa
A e, g a3 srew, 4 A AR
TR § gElsy AEEE ¥ TG AT 9w,
AR AT 9T gHA | T FIRO FT 3@ &Y,
Tol Ffeasdl 1 @A gg fadww awy
v omr &)

# oF q@ H AT AT g1 OF
TAR FTW W W SO AW A @ i
¥ foaaw Y fagmea 3w §, 912 wAOE
& & @, W SaitEr g, 9w afre
SHAY @ a1 FE A fawwe 3w 8,
IEW WU AT F FH OF AT AT AR
T s #Y @ faifor = & &1 9=
TGN AT F KA W AW T WEEH
fer & 5 afg (&0 Ao ¥ sefg fafgA
¢ Ty fafem 2 fomer adfw A
¥ omr oAy fER fear S s
g o fuew o a7 §) @ oam @
NEAEFAT HIREW ¥ W oy foF 99 w7
e guiEd W WX TAfT ag gueA
g AT T g

A T WIUL FT AW IPSW gY, A
A9 I F AT RAT ST ¥ T A F
SRAT §, a3 AR g1 W9 FMA
g @ gk 3w ¥ =wm feeT wew 2
TR @ FOEl 7 S¥ WK oE gl
frr 21 09 @ & faU gg g Ay
g f5 3 359 A ¥ 1 g9t AR
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¥ 9 OO ATl ¥ g™ T & W
femm s =SrFn, W faaw w9
Srg f Qav ewraw A a1 Gar T fra
fay 0T § e AR W R gl

F 39 ¥ 39 WENE X JAFC A 9l
% |

@ @ S & owEE wEET AGAT §
ag ag & fF A & feem & aga &
T AT ) AW F AES A IH
FEHT gTa gRgd fFu am ¥ 9w dEW
¥ mwr wraw gom fF oA f@Y et §
Fow gfem B T q@ gty WA
¥ Y agd & FEW Gfew 1 mmEr W]
FEFL IO A, W O At w9 H
g IAFG E, A9 THEH F IR W A
s g far g & wiuw wwg @,
difgar & difemm R W, 79w oWF
AT AT 7% HET NIW FT I A TF
Fq F GIEAA SWAC A ACAT 80 U A |
8039 T Fi7 fawm * fraer difear @ ?
dm difeor A @@ WY SmEr Akaw
fog gt TR 3 X eoad ANl 60
aw ¥ =g fAam diew 9 dar & e
3299 A0 ( UHT WHA WOT G 99 A
F oFT EF e fome A oW & fem
Y F TEE HITEIAT AT A FEE
F @ AT FAd g, qHr o §

Justice delayed is Justice denied.
TH FgEd F AMH T G G, 6
Ll o LI

TR FOFA F FCO, Ay 5 oaga @
qeEdl ¥ wg dgd ¥ wmwEr & fAwera
A Hamry @ F Ay #g W fade
FEAT AT 2 T oS@ S w1 iR
s § Gfen wwewl #1 fAgerm g & W
B IAFT WREHE F T, I W FT AWM
T SFL T FE AR THIAT T Tear 9.
T OF OWHE A FL | A AT FIEAT g
fF AT T "9 IET 9T AW | TH
wHT F A F TEE g FA §
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SHRI HAMID ALl SCHAMNAD
(Kerala) : Mr. Deputy Chairman, Sir, I

support this Constitution Amendment Bill.
It has been pointed out by our learned
Law Minister that the basis for bringing
this Bill is the Report of the Law Commis-
sion. Sir, the Supreme Court is the highest
court of India. Mr. Setaivad, former
Attorney-General of Tndia, while speaking
at the inauvguration of the Supreme Couvrt,
said :

“It can truly be said that the juris-
diction and powers of this Court in
their nature and extent we wider than
those exercised by the highest court of
any country in the Commonwealth or
by the Supreme Court of the United
States of America.”

A similar view was expressed by the
late Sir Alladi Krishnaswami Iyer who
observed that the Supreme Court of the
Indian Union has more powers than any
Supreme Court in any part of the world.
As such every citizen of our land would
like to get his rights redressed in the Sup-
reme Court. Under Article 133 an appeal
today would lie only if the value of the
subject-matter is not less than Rs. 20,000
or such other sum as may be specified in
that behalf by Parliament or that the judg-
ment, decree or final order involves dir-
ectly or indiiectly some claim or uestion
respecting property of the like amount or
value or any other case that lLas been certi-
fied by the High Court that it is a fit case for
appeal. The valuation being the criterion
has been removed under the present Amend-
ment. 1 really welcome this gesture on
the part of the Law Minister. Another
important matter to which T would like
to draw the attention of the Law Minister
is Article 124. Under Article 124 a Judge
of the Supreme Court should not plead or
act in any court or before any other autho-
rity within the territory of India. This is
definitely to keep up the integrity of the
judiciary. But at the same time Article
220 provides that the Judges of the High
Courts could plead in any other High
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Court or the Supreme Court. Here I humb-
ly submit to the Law Minister to examine
in the interests of equity and good cons-
cience that a Judge of the High Court or
the Chref Justice of the High Court, after
his retrrement, should not be given the
freedom to go and plead in the Supreme
Court or any other High Court because
after holding the highest post of Chief
Justice of a High Court, if he goes and
pleads before another High Court, there
is a sense of feeling that justice will not
be meted out because some of the Sudges
sitting in that High Court or in the Supreme
Court would be some of their own juniors
and that will lead to the feeling in the liti-
gant public that they would not get justice
at their hands. This may be examined by
the Law Minister, whether further amend-
ment could be brought forward to bring
the Judges of the High Courts also in tune
with the Supreme Court Judges with regard
to their right to practice after their retire-
ment.

1SHRI PAPI REDDY (Andhra Pradesh):
Mr. Deputy Chairman, one of the few
good acts done by the Congress Party is
this Bill and I. therefore, whole heartedly
support this Bill. As a resuit of this Bill
justice will be given to all without dis-
crimination of big and small and all are
equal before the law. 1. therefore, whole
heartedly support this Bill. Another effect
of this Bills that the responsibility and
wotk of the Supreme Court increases.
Therefore, 1 request the Government to
open a bench of the Supreme Court in the
South. 1 request the Minister to opz2n this
bench of the Supreme Court at Hyderabad
as it is a Central place in the South, I hope
the Minister will agree to my suggestion.

Recently one of the judges of the Rombay
High Court was transferred to the Swmpre-
me Courl. At a reception given to him
that judge stated that more than five lakhs
of cases were pending in the High Courts.
He cxpressed the alarming view that unless
immediate action is taken to dispose of
these cases expeditiously the litigants will

tOriginal speech in Telugu.
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get rrustited and take the law into their ter 4s to what the position would be after
own hinds to settle then caise !thlS Bill 1s passed not only 1n relation to
those matters which in fact satisfy condi-
One munute more, Su 1 do not mind tions laid down i the amendment but
a bench of the Supreme Court being set in relation to mtters of substance or mat
up at Madras If these five lakhs of cases ters of fact or mtters of public and piivate
are rending in the High Courts then some importance which could be agitated upon
millions of cases might be pundme in the 1n terms of certificate from the High Court
lower courts If we ask the reason for these
arrears of cases we are told that 1t 1s due A great deal has been sard with 1egard
to the fact that judges are few in number to the right of the poor to go to the
But my own view 1s that nowadays we Supreme Court I am not particularly en-
wapt commitment n everythmg I want a | amoured of this right because it becomes
comnntment to this eflect If we think | a theonitical right considering the cost of
about this problem deeply—at least by us-! lihgation In this connection T would hke to
g commonsense—these arreaus of cases remind the hon Mimister that there 1s no
may be disposed of quickly by the courts | organised system of legal aid for poor n
With these words I conclude my specch 'this countiy He may consider 1t as part
)of Goveinment  duty to come forward
SHRT H M TRIVEDL (Gurat) 1| with a comprehesive legislation to provide
would hke to welcome thus Bill on the | Jegal aid to the poor not only at the High
ground that 1t would iemove the valua | Comt or Supieme Cowrt level, but right
tion test and 1t would remove the distinc | from the Taluq level
tion between 1ich and poor m terms ot
ging before the Supreme Court at least on References ht  been made to delay and
questions relating to law of general 1m  cost Both these features are part of our
portance and also because this Biull, when | judicjal system Only a fundamental, struc-
passed, would also bring about some finah-" tyral change 1 our judicial system can
ty to <everal matters at the High Coui* remove these two features What 1s really
level required 1s a fundamental i~vision of owt
Cnvil Procedne Code 1 hope the hon
I would like to refer lo the observations | Mymister will 1n the near futule come
which we e offered bv my learned friend | forward with an amendment to the Crvil
Shrt CK Daphtary 1 wm almost 1 agree | procedure Code ind remove the featuies of
ment with him that the omission of sub delay and cost
clauee fc) of article 133(1) may perhaps .
lead to an ambiguous situation If you read MR DEPUTY CHAIRMAN Yes Mi
all relevint articles of the Constitution | Sen Gupta At the very outset I must tell
the = ~cnt posttion is that there 1s almost you that you mu t fimsh within three min
an atomatic nght of appeal to the Sup- | utes, because we are short of time
reme Court, that 1s 1if subclause (¢) 1s
retamed The Law Commusston 1in their SHRI DWIJENDRALAL SEN GUPTA
44th report has recommended 1ts retentton (West Bengal) Mr Deputy Charrman, I
But 1 the 45th Report the Commission has | shall not make a speech I shall only make
given a different view Obviously, therefore, { some points for which I crave your indulg-
there 15 some difference of opmion even | ence
among emment jurists with regard to whe-
ther or not sub clause (c) should be 1e- My first sugge tion 1s this We are con-
tatned or deleted Taking the Constitutional | sidering today the 30th Amendment Bill
position as 1t stands today retent.on of | and the Constitution was adopted m 1950
sub-cl.use (c) means automatic right of | In the course of twenty-two years we have
appeal to the Supreme Court I would like | come with the 30th amendment Why
to be enlightened by the hon Law Mins-| should there not be a standing committee
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of the Members of Parliament like many
other committees which can review the
Constitution and in one amendment can
bring out what necessarily should be done
instead of bringing forward, as in the pre-
sent case, the first amendment, the second
amendment, the third amendment and so
on and so forth?

My second suggestion is this: There are
three articles only in the Constitution,
article 133, article 134 and article 136,
under which we can make an uppeal to the
Supreme Court. Now, article 134 remains
and also article 136 remains. We are go-
ing to amend only article 133(1). I support
the Bill, but with this reservation that we
shall be absolutley in the subjective dis-
cretion of the judges according to whom
a particular question of law may be sub-
stantial, may be of general importance and
according to some of whom it may not be
a substantial question of law and it may not
be a matter of general importance. So,
Mr. Deputy Chairman, Sir, if (a) and (b)
would have been deleted from article 133
(1) and only (c) would have remained,
there would have been no need for this
amendment, because under (c) the High
Court should certify that the case is a fit
one for appeal to the Supreme Court and
it must obviously come under the two
provisions made in clause 2 of the amend-
ment Bill, because the case involves a
substantial question of law and of general
importance and that in the opinion of the
High Court the said question needs to be
decided by the Supreme Court. These are
the two things which can possibly come
under (c) and nothing else. So, there was
no need also for deleting article 133(1)(c).

Mr. Deputy Chairman, Sir, there is one
more point. Inspite of article 133(1), arti-
cle 136 will remain and by getting special
leave people will be coming to the Sup-
reme Court and you cannot stop them.
My friend, Shri Pranab Kumar Mukherjee,
raised that question. If in 1950 twenty
thousand rupees was made the criterion,
in 1972, if it is raised to one lakh and
fifty thousand rupees, it would have been
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more appropriate and 1t would have been
a positive standard and it would not be
in the discretion of the judges. Not that
twenty thousand rupees is today equivalent
to onz lakh and fifty thousand rupees. It
is not twenty thousand rupees or thirty
thousand rupees. But, at least there would
have been some concrete standard and
that has not been done. In this connection,
before I finish, I want to remind you of
what one very important jurist in the coun-
try, the late Shri N, C. Chatterjee, said.
He very often used to express, with some
kind of pangs, that in the eye of law every-
body is equal, but not in the court of law.

If Mr. Daphtary appears on behalf of
a client and another jurior lawyers ap-
pears on behalf of another client, it counts
very much in the court, because the majori-
ty of the judges of the Supreme Court are
from members of the English Bar. We have
done one good thing. We have prohibited
being barristers of England now. We have
not prohibited barristers becoming judges
of the Supreme Court.

Mr. Deputy Chairman, Sir, I hope all
these aspects will be taken into considera-
tion.

MR. DEPUTY CHAIRMAN: Mr. Go-
khale.

SHRI H. R. GOKHALE Mr. Deputy
Chairman, Sir, I thank all the speakers
who participated in this debate for having
fully supported the proposed amendment
to Article 133(1). In view of the fact
that there has been unanimity on the need
for this amendment, I do not thing that
a very elaborate and long reply is neces-
sary. At the same time, I would like to
make it very clear at the outset that when
Government is bringing this Bill for the
consideration of the House it does not
want to make a very tall claim that by
passing this Bill all disparities between the
rich and poor in the matter of settlement
of litization are going to be sloved; we
are aware of it,

This was one of the articles in the Con-
stitution which, according to me, was
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brought from the past it was a legacy of , portance but of private public importance”,

the past.

It came from the British. We just got
it from the Civil Procedure Gode in 1950
when we brought our Constitution into
force. Though the logic and experience of
my friend, Mr. Daphtary, is much more
than mine, and I value his opinion, I do
not agree that at that time this provision
for Rs. 20,000 being the value of the pro-
perty, was justified, because the highest
court was sitting three thousand miles
away. I think what was done at that time
was only a reflection of the mental ap-
proach of the colonial rulers who had intro-
duced this into this country. Whether far
or near, the question was always there
whether the competence of the High Court
should be made dependent on the value
of the property alone. 1t is this approach
which we are trying to attack by way of
this amendment. I am very confident and
I am glad that all the Members of the
House have supported that aspect of the
House have supported that aspect of the
for me to dilate on that aspect of the matter
again.

There are a few things which were men-
tioned with regard to the provisions of the
proposed amendment. It was stated in the
other House and in this House also that it
would have been better if clause (c) of
Article 133(1) had been kept as it is. This
clause says that if the High Court is satis-
fied that it is a case fit for appeal to the
Supreme, a certificate may be granted. But
if you look at the clause literally, there
are no guideline in the clause, because what
is fit and what is unfit for appeal, from
that point of view it is a matter for the
High Court to decide. But by a long series
of judicial interpretations. this particular
clause had come in for construction and
all lawyers who have dealt with this are
familiar that at.one time the Chief Court
several years back took the view that even
though it is fit for appeal it really means
a substantial question of law of general
public importance. The Privy Council
negatived this. The Privy Council added
the words “not omnly of general public im-

The illustration given was that there
might be a dispute between me and my
friend over the interpretation of a will as
to whether I succeed or he succeeds to
the property. It is a very important matter
for both of us. But the world at large is
not concerned with this. It is a dispute
inter se, where it is not of general impor-
tance. But in such cases the Privy Council
then decided: it might not be of general
public importance; it might be a question
of private importance. It is really to ob-
viate appeals which have only disputes
inter se between parties, with which the
community at large is not concerned. Tt
has no effect on broad policies, social poli-
cies of the community, or for that matter
in any other way the community is not
affected.

An inrer se dispute can raise a substantial
question of law, I know, of importance to
them., But it does not necessarily follow
that it is a matter of general public impor-
tance, because it is a matter of private
importance. Therefore, this phrase, by
sheer history and judicial interpretation,
bad come to be enlarged to mean “not only
a dispute between parties which can raise
questions of general public impoitance, but
also a dispute involving substantial questiosa
of law of private importance”.

Necessarily, for the purpose of obviating
appears which do not have such repercus-
sions on the needs of the community, it was
thought that we should not allow these
matters of dispute only between parties
inter se to come to the highest Court of
the land. It was agreed even by Mr. Daph-
tary—I have great regard for his experience
and learning in this matter—that in theory
we accept that we must make the High
Court the final court of appeal. What
was said was that looking to the circum-
stances in which we are today, the kind
of people we are able to attract on the
Benches, how far it would be right to do
so. Well, the suggestion is that the High
Court can be fallible, but for that maiter
no court, howsoever high, can be regarded
in fallible. The Supreme Court also cannot
be regarded as infallible, In fact the Sup-
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reme Court itself has revised ns own judg
ments more than once Theiefoie, there
must be some place where hitigation must
end and we must accept that finality
should be given to htigation and T do nct
think that there 1s anything wrong 1f we
give that finality n the judgments of the
highest Court n the State Tt mught be
remembered that the qualffications for p-
pointment of the High Court Judg:s and
the qualifications for appomtment of the
Supreme Cowt Judges are almost similcx
and an endeavowmt has always been cither
to select the best talent trom the Bar
from the Services So a1 as the guestion
ol bemng falhible or infallible 15 concerned
T do not thuink we can treat them n princi
ple 1n any different way The 1dea 15 that
you have to give finahtv to the matters
which are not of general public mmportance
and this punciple 1s underlymng the new
provision

Some doubt was expressed as to what
was the matter of general importance It
was said that the two clauses are Imked&

together Yes, they are because it 15 not
enough to say that 1t 1s 2a substan
tial questton of law of general pub- |

lic mmportance but 1t 15 also necessary
to certify that 1t needs to be de-
cded by the Supreme Couit For obvious
reasons 1t has been puot there because 1here‘
can be a substantial question of law of
general importance but 1t 1s not needed to ’
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It has also been said What 1s needed
to be decided, what 15 the substantial ques-
tion of law what 15 the question of general
unportance?  As all Jawyers are famibar,
these terms fot one reason or the other
have come for construction at various fimes

f We know that there ate difflcrent judgments

of the various Hich Couits 1nd the basis
of all systematic judicial systems 1s that
thete must be umformity of law  People
must know what the law 1« Tf the Andhra
Pradesh Hizgh Court says cne thing and the
Bombay High Court say> another, the
hitigant does not know what really the law
1s I am sure the High Court will say
that heie 15 a matter which rases a subs-
tantial question of law of general 1mpoi-
tance because this 15 a general matter n
which the law 1s not known to the people
and that the Supreme Court must, as the
final arbiter for all thesc matters decide
once for all whether the Andhra Pradesh
Hich Court 15 1ieht or the Bombiy High
Coutt 1s night I was mentioming this
merely for illustration 1t 1s also not un-
known that the Supremz Cowit his on
occasions spohen 1n two voices  Liwyers
practising 1n the Supieme Cowuit in the
High Courts particularly th> Judec, from
the High Courts, have felt this difficulty
as to which judgment of the Sapreme
Court should be followed On Jiffzrent

| occasions they have said thuigs not deh-

berately, but the things have happened,
and different expressions have led to con-
fusion with the result that the High Conrt

be decided by the Supreme Cowrt as the | does not hnow really what the opimon of

same has alieadf been dectded by the Sup- | the Supteme Court is

reme Comt n  another matter
that particult  case 1t can be argued
that 1t 15 a substantial question

law  You cannot deny the fact that it 1s
a matter of general importance But you
can confront the man that the judgment
of a Supreme Court with an 1dentical subs-
tantial question of law of general public
importance has already been decided and
determimed and the Court will say that
there 1s already a decision on this question,
that 1t need not be decided by the Supreme ‘
Court because 1t has alrealy been decided
by the Supreme Court in another judg-
ment

The High Court

In | will certainly in such matters say thit this

is a substantral question of law which

of | needs to be decided by the Supreme Court

In any cnse, all that T can say is that
just as the original phrases wn the oiigmal
article 133(1) had come mn for imterpreta-
tion on various occastons in the olden days
by the Prnivy Council, now by the Supreme
Court and the High Courts, even the new
clause would come 1 for interpretation
and I am sure that the courts of this

country will put an appropiiate construction
on these provisions which are now propos-

ed to be moved before the House so that
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the ntendiment of the Legislature in pass.
ing this Constitutional Amendment is duly
complied with and is duly fulfilled.

I know, at the very outset when 1 began
my speech, my friend, Mr. Bhupesh Gupta,
asked me to clarify as to what I am going
to do or I am going to think about mini-
mising the cost and about cutting out

delays.

As T said just now we are not making a
tall claim that by making this amendment
it is the be-all and end-all of all the pro-
blams relating 1o ltigation, We Xnow that
the whole question is much wider than this.
This is just a very very small beginning
and I know that the whole question has to
be tackled in a wide way, an integrated
way. I know merely appointing more
Judges also is not the final solution of the
guestion. Well. T repeat as 1 have had
occasion to say before, that at least in the
last one year or more whenever a proposal
came up for the appointment of some more
Judges, the Central Government has not
denied it and it is not the policy of the
Central Government to say that we won't
give you more Judges even when in an
appropridte case a proposal for additional
strength is made. I know that a substantial
number of Judges has been appointed but
that is not the end. 1 know that alone
will not solve the problem. I know thcre
are procedural delays, outrmoded proce-
dures. The Civil Procedure Code I am
referring to; the onc we have in force is of
1908. There was an earlier one but I need
not go as far as that. The one of 19°%
still continues to be in force. I know thit
the main cause of delay in civil proceedin_«
is the out-of-date and outmoded provisions
of the Civil Procedure Code. That is one
thing which we tried to set right. The |
whole question has been referred....

SHRI PITAMBER DAS (Uttar Pradesh):
Who prevents you from amending it?

SHRI H. R. GOKHALE: That is what
[ am telling you; just have the patience.
12R8S/72~8
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We have referred this question to the
Law Commission and | am happy to tell
the House that in a very short time we
think that all these causes of delay shall
be 1emoved. The Select Committee 1o
which a Bill had been 1eferred thought
that the provisions which were proposed at
that time were perfunctory, they touched
only the fringe of the matter and 1ieally
did not tackle the main problem of cutting
down the delays and reducing the cost.
Instead of sticking to those provisions we
have taken this matter again to the Iaw
Commission and we requested them to look
into the Civil Procedure Code not only
from the point of view of miaking (acideatsl
changes so as to fit in with the differences
of opinion in the various High Courts but
to go to the 100t of the matter, look at it
basically, may I say even radically, and
alter the procedure in a way that the delay
in civil proceedings is cut down to an ab-
solute minimum and give a new basis for
civil litigation in the country.

As the House knows, in the matter of
criminal procedure a Bill is already beforc
the Select Committee and various major
changes have already been proposed.
Therefore, in the matter of criminal litiga-
tion also the question is being tackled at
that level. [ know that instead of doing
all this the problem is really one of euabl-
ing the poor man to go to the portals of
justice to obtain justice and that problem
will not be wolved. 1 am fully conscious
of ii; I do not want to over estimate the
importance of the earlier fuctors which I
have mentioned. Therefore I had occasion
to speak in the other House, and 1 say with
pleasure again befoie this House that unless
we have a comprehensive legal aid scheme
which enables the poor litigant who ha, a
justifiable cause to go to the court of law,
to go to the court of law with the aid of
the State, any amount of effort which we
might make to amend our laws is not going
to soive the problem. This question is
presently under the active consideiation of
the Government and all that I can <y at
present is that we are not going to look
at the problem only from the point of view
of providing legal aid in the High Court
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IShri H. R. Gokhale] | be passed. Tt is apparent from the fact
' that all Members without a single exception
have supported the Bill. 1 thank them for
it and I once again commend that this Bill
e taken into consideration.

or in the Supreme Court because I am
conscious that the real cost in our litigation
starts at the Taluka level for examrle
where there is a greater possibility of the}
poor litigant being exploited by the vanous'
forces. I need not refer to all of them
here but it is really from there the proper
legal aid scheme should commence and
should end at the Supreme Court level.

MR. DEPUTY CHAIRMAN : The ques-
txon is:

“That the Bill further to amend the
Constitution of India, as oassed by the
Lok Sabha, be taken into consideration.”

Various other matters were referred tol
and some very good suggestions were made. | .
T will keep them in mind but I do not think The House divided.
that all of them were germane to the main! MR. DEPUTY CHAIRMAN: Ayes—
question of whether or not this Bill should; 183; Noes—Nil.

AYES--183

Abdul Khader, Shri M. S.
Abid, Shri Qasim Ali.
Abu Abraham, Shri

l Dass, Shri Mahabir
i Deshmukh, Shri T. G.
E Dikshit, Shri Umashankar
Advani, Shri Lal K. i Dutt, Dr. Vidya Prakash
Ahmad, Shri Syed Gadgil, Shri Vithal
Ahmad. Dr. Z. A. ! Goray, Shri N. G.
Alva, Shri Joachim ' Gowda, Shri U. K. Lakshmana
Alva, Dr. K. Nagappa 1 Gujral, Shri I. K.

Amjad Ali, Sardar " Gupta, Shri Bhupesh

Amla, Shri Tirath Ram ! Gupta, Shri Shyamlal

Anandam, Shri M. Hathi, Shri Jaisukhlal
Arif, Shri Mohammed Usman Himmat Sinh, Shri
Banarsi Das, Shri Russain, Shri Syed

Barbora, Shri Golap
Basar, Shri Todak

Yahanara Jaipal Singh, Shrimati
Jain, Shri A, P.

Berwa, Shri Jamna Lal ' Jain, Shri Dharam Chand
Bhagwati, Shri B C. * Jain, Shri Rattan Lal
Bhardwaj, Shri Jagan Nath ' Jairamdas Daulatram, Shri
Bhatt, Shri Nand Kishore | Joseph, Shri N.

Bisi, Shri P. N. . Kalania, Shri I. K.
Bobdey, Shri S. B. Kalyan Chand, Shri
Buragohain, Shri N. C. Kamalanathan, Shri M.
Chakrabarti, Dr. R. K. Kapur, Shri Yashpal
Chandrasekharan, Shri K. Kaul, Shri B. K.
Chattopadhyaya, Dr. Debiprasad Kemparaj, Shri B. T.
Chaudhari, Shri N, P. Kesri, Shri Sitaram
Chettri, Shri K. B. Khan, Shri Magsood Ali
Chinai, Shri Babubhai M. ! Khan, Prof. Rasheeduddin
Choudhury, Shri M. M. Koilur, Shri M. L.
Chowdhry, Shri A. S. Krishna, Shri M. R.
Daphtary, Shri C. K. Krishan Kant, Shri

Das, Shri Bipinpal Krishnan, Shri N. K.
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Krishnaswamy, Shri K. A. )
Kulkarni, Shri A. G.

Kulkarni, Shri B. T.

Kumbhare, Shri N. H.

Lakshmi Kumari Chundawat, Shrimati
Lalbvaia, Shri

Madsni, Shri M. Asad
Mahanti, Shri B. K.
Mahavir, Dr. Bhai
Mahida, Shri U. N.
Majhi, Shri C. P.
Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lal
Mandal, Shri B. N.
Mariswamy, Shri S. S.

[22 AUGUST 1972]

Mathur, Shri Jagdish Prasad

Mehta, Shri Om

-Menon, Shri K. P. Subramania

Mirdha, Shri Ram Niwas

Mohammad, Chaudhary A.

Mohan, Shri V. R.

Mohideen, Shri S. A. Khaja

Mohta, Shri M. K.

Mukherjee, Shri Kali |

Mukherjee, Shri Pranab Kumar

Mulla, Shri A. N.

Munda, Shri B. R.

Murthy, Shri B. I'. Nagaraja

Musafir, Shri Gurumukh Singh

Narasiah, Shri H. S.

Narayanappa, Shri Sanda

Narayani Devi Manaklal Varme.
mati

Nawal Kishore, Shri

Nurul Hasan, Prof. S.

Oberoi, Shri M. S.

Pai, Shri T. A.

Panda, Shri Brahmananda

Pande, Shri C. D.

Parashar, Shri V. R.

Patel, Shri Dahyabhai V.

Patel, Shri T. K. |

Patil, Shri G. R.

Patil, Shri P. S.

Pitamber Das, Shri

Prasad, Shri Bhola :

Prasad, Shri K. 1.. N.

Pratibha Singh, Shrimati |

Prithwi Nath, Shri

Punnaiah, Shri Kota

Purabi Mukhopadhyay, Shrimati

Puri, Shri Dev Datt !

Raha, Shri Sanat Kumar i

Shri-
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Raju, Shri V. B.

Ramaswamy, Shri K. S.
Ramiah, Dr. K.

Rao, Shri Katragadda Srinivas
Rathnabai Srcenivasa Rao, Shrimati
Reddi, Shri Papi

Reddy, Shri Janardhana
Reddy, Shri K. V. Raghunatha
Reddy, Shri M. Srinivasa
Reddy, Shri Mulka Govinda
Refaye, Shri A. K.

Roshan Lal, Shri

Roy, Shri Kalyan

Sangma, Shri E. M.

Saraswati Pradhan, Shrimati
Sardesai, Shri S. G.

Saroj Purushottam Khaparde, Miss.
Sarojini Krishnarao Babar, Dr. Kumari
Satyavati Dang, Shrimati
Savita Behen, Shrimati
Schamnad, Shri Hamid Ali
Sen, Dr. Triguna

Sen Gupta, Shri Dwijendralal
Shah, Shri Manubhai

Sharma, Shri Yogendra
Shashtri, Shri Bhola Paswan
-Shilla, Shri Showaless K.
Shukla, Shri Chakrapani
Shukla, Shri M. P.
Shyamkumari Devi, Shrimati
Singh, Shri Bhupinder

Singh, Shri Bindeshwari Prasad
Singh, Shri D. P.

Singh, Shri Inder

Singh, Shri M. B.

Singh, Shri Mohan

Singh, Shri Ranbir

Singh, Shri Sultan

Singh, Shri Triloki

Singh, Dr. V. B.

Sinha, Shri Awadheshwar Prasid
Sinha, Shri Ganga Sharan
Sisodia, Shri Swaisingh

Sita Devi, Shrimati
Sivaprakasam, Shri S.

Sukhdev Prasad, Shii

Sumitra G. Kulkarni, Shrimati
Suraj Prasad, Shri

Sushila Shankar Adivarekar, Shrimati
Swamipathan, Shri V. V.
Tanvir, Shri Habib

Thakur, Shri Gunanand

Tilak, Shii J. S.



231 The Constitution

Tiwari, Shri Shankarlal
Tiwary, Pt. Bhawaniprasad
Tohra, Sardar Gurcharan Singh
Trivedi, Shri H. M.

Tyagi, Shri Mahavir

Varma, Shri Man Singh
Venigalla Satyanarayana, Shri
Vero, Shri M.

Vidyawati Chaturvedi, Shrimati
Villalan, Shri Thillai

Vyas, Dr. M. R.

Wajd, Shri Sikandar Ali
Yadav, Shri J. P.

Yadav, Shri Shyam Lal

NOES—NIL

The motion was carried by a majority of
the total membership of the House and by
a majority of not less than two-third of
the Members present and voting.

MR. DEPUTY CHAIRMAN : We shall
now take up the clause by clause considera-
tion of the Bill. There are no amendments.
The question is:

“That clause 2 stand part of the Bill.”

The House divided.

MR. DEPUTY CHAIRMAN: Ayecs—
183; Noes—Nil
AYES—183

Abdul Khader, Shri M. S.
Abid, Shri Qasim Ali

Abu Abraham, Shri
Advani, Shri Lal K.
Ahmad, Shri Syed

Ahmad, Dr. Z. A,

Alva, Shri Joachim

Alva, Dr. K. Nagappa
Amjad Ali, Sardar

Amla, Shri Tirath Ram
Anandam, Shri M.

Arif, Shri Mohammed Usman
Banarsi Das, Shri
Barbora, Shri Golap
Basar, Shri Todak

Berwa, Shri Jamna La)
Bhagwati, Shri B. C.
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Bhardwaj, Shri Jagan Nath
-Bhatt, Shri Nand Kishore

Bisi, Shri P. N.

Bobdey, Shri S. B.

Buragohain, Shri N. C.
Chakrabarti, Dr. R. K.
Chandrasekharan, Shri K.
Chattopadhyaya, Dr. Debiprasad

. Chaudhari, Shri N. P.

.

Chettri, Shri K. B.
Chinai, Shri Babubhai M.
Choudhury, Shri M. M.
Chowdhry, Shri A. S.
Daphtary, Shri C. K.
Das. Shri Balram

Das, Shri Bipinpal

Dass, Shri Mahabir
Deshmukh, Shri T. G.
Dikshit, Shri Umashankar
Dutt, Dr. Vidya Prakash
Gadgil, Shri Vithal
Goray, Shri N. G.
Gowda, Shri U. K. Lakshmana
Gujral, Shri 1. K.

Gupta, Shri Bhupesh
Gupta, Shri Shyamilal
Hathi, Shri Jaisukhlal
Himmat Sinh, Shri
Hussain, Shri Syed
Jahanara Jaipal Singh, Shrim.!i
Jain, Shri A. P.

Jain, Shri Dharam Chand
Jain, Shri Rattan lal
Jairamdas Daulatram, Shri
Joseph, Shri N,

Kalania, Shri 1. K.
Kalyan Chand, Shri
Kamalanathan, Shri M.
Kapur, Shri Yashpal
Kaul, Shri B. K.
Kemparaj, Shri B. T.
Kesri, Shri Sitaram

Khan, Shri Magsood Ali
Khan, Prof. Rasheeduddin
Kollur, Shri M. L.
Krishna, Shri M. R.
Krishan Kant, Shri
Krishnan, Shri N. K.
Krishnaswamy, Shri K. A,
Kulkarni, Shri A. G.
Kulkarni, Shri B. T.

232
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kumbhaie, Shrt N H

Lakshmi kumau Chundawat Shrimati

Lalbuaia Shn

Madani, Shr1i M Asad

Mahanti, Shrt B k

Mahavir Dr Bhai

Mahida, Shit U N

Majh, Shrnn C P

Malaviya, Shit Haish Deo
Maly, Shr1 Ganesh Lal

Mandal, Shrt B N

Mariswamy, Shr1 S S

Mathur, Shri Jagdish Piasad

Mehta, Shri Om

Menon, Shri Kk P Subramani

Mirdha, Shri Ram Niwds

Mohammad Chandhary A

\ohan, Shn V R

Mohideen Shrnt 8 A Khaja

Mohta Shit M K

Mukherjee, Shri kalh

Mukherjee Shri Pranab kumai

Mulla Shrs A N

Munda, Shit B R

Muithy, Shri B P Nagaraja

Musafir, Shr1 Guiumukh Singh

Narastah, Shn H S

Narayanappa Shi: Sanda

Narayam Devi Manaklal Vaima Shri
mati

Nawal Kishore, Shii

Nurul Hasan, Prof S

Oberoi, Shri M S

Pai, Shr1 1T A

Panda Shri Brahmananda

Pande, Shri C D

Parashar, Shrnn V R

Patel, Shr1 Dahyabha1 V

Patel, Shrt T kK

Patil, Shn & R

Patd Shri P S

Pitamber Das, Shin

Prasad, Shr1 Bhola

Prasad Shri Kk L N

Pratibha Singh, Shiumati

Prithwt Nath, Shr

Punnaiah, Shr1 Kota

Purabi Mukhopadhyay, Shrimati

Puri, Shri Dev Datt

Raha, Shri Sanat Kumar

Raju, Shn V B

Ramaswamy, Shrnn K S

Ramiah, Dr K

122 AUGUST 1972]
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Rao, Shri Katragadda Srimvas
Rathnabai Sicenivasa Rao, Shrimati
Reddi, Shri Papt

Reddy Shri Janardhana
Reddy, Shn Kk V Raghunatha
Reddy, Shri M Srinivasa
Reddy, Shrit Mulka Govinda
Retaye, Shri A K

Roy, Shri kalyan

Roshan Lal, Shrt

Sangma Shu I M

Saraswati Piiwdhan Shrimat
Sardesai, Shuu S G

Saroj Purushottam Khaparde Miss
Sarojimi Kiishnarao Babar, D1 kumari
Satyavatt Dang, Shrimati
Schamoad, Shry Boamd Al
Sen, D1 Tiiguna

Sen Gupta, Shr1 Dwyendralal
Shah Shi1 Manubhai

Sharma Shri Yogendra
Shashtri, Shr1 Bhola Paswan
Shilla, Shis Showaless h
Shukla, Shii Chakipant
Shukla, St M P
Shyamhumart Devi Shrimati
Singh, Shiy Bhupinder

Singh, Shri Bindeshwaii Prasad
Singh, Shri D P

Singh Shri Inder

Singh, Shit M B

Singh, Shr1 Mohan

Singh Shii Ranbir

Singh Shii Sultan

Singh, Shuy Tiilokt

Smngh, D1 v B

Sinha, Shit \wadheshw it Prasad
Smha, Shiti Gangh Sharan
Stsodia, Shir Swaisingh

Sita Devi, Shrimati
Sivaprakasam, Shri S

Sukhdev Piasad, Shri

Sumitra G Kulkarni, Shiimati
Suraj Prasd, Shri

Sushila Shanhkar Adivarekar, Shiimati
Swaminathan, Shrr V V
Tanvu, Shri Habib

Thakur, Shit Gunanand
Thengary, Shi D

Tilak, Shir 1 S

Twary, Shiy Shanb.ailal

Liwary, Pt Bhawampiasid
Tohra, Sardar Gurchatan Singh
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Trnvedy, Shri H M

Tyagi, Shr1 Mahavir

Varma, Shr1 Man Singh
Venigalla Satyanarayana, Shri
Vero, Shr1 M

Vidyawati Chaturvedi, Shrimati
Villalan, Shri Thilla

Vyas Dr M R

Wajd, Shr1 Sikandar Ah
Yadav, Shu J P

Yadav, Shn Shyam Lal

NOES—Nh

The motion was carried Dy u majorun of
the total membership of the House and by
a majoris of not less than two-thud of

the Members present and young

(Clawse 2 was added to the Bill)

MR
question 15

DEPUTY CHAIRMAN

The

That clause 3 stand pait of the Bill”

11e House dunided

MR DFPUTY CHAIRMAN
182 Noes—MNil

AYES—182

Abdul Khader Shit M S
Abdul, Shr1 Qusim Al
Abu Abraham Shu
Advani, Shrt Lal K
Ahmd, Shr1 Syed

Ahmad, Dr Z A

Aha, Shri Joachim

Alva, DI K Nagappa
Amjad Al Sairdar

Amla Shri Tirath Ram
Anandam Shri M

Arf, Shnn Mohammed Usman
Banarst Das, Shn

Barbora Shn Golap

Basar Shri Todak

Berwa, Shr1 Jamna Lal
Bhagwaty, Shrt B C
Bhardwaj, Shri Jagan Nath
Bhatt, Shr1 Nand Kishore
Bisi, Shri P N

Ayes—

IRAJY A SABHA]
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Bobdey Shrt 8 B

Buragoham, Shri N C
Chakiabarts, Dr R K
Chandrasekhaian, Shnn K
Chattopadhyaya, Dr Debiprasad
Chaudhan, Shnit N P

Chett11, Shr1 K B

Chinar  Shri Babubhar M
Choudhury, Sht M M
Chowdhry, Shr1 A S

Daphtary Shuu C k

Duas, Shi1 Balram

Das, Shit Bipinphl

Das, Shr1 Mahabir

Deshmukh, Shat T G

Dikshit, Shr1 Umashankai
Dutt, D1 Vidya Prakash
Gadgil, Shri Vithal

Goray, Shn N G

Gowda, Shrn U K Lakshmana
Gujral, Shrn 1 K
Gupta Shr: Bhupesh
Gupta, Shri Shyamlal
Hathi, Shit Jaisukhlaf
Himmat Smh Shit
Hussain, Shi1 Syed
Jahanaia Jaipal Singh
Jamn, Shn A P

Jain Shri Dharam Chand
Jain Shri Rattan T al
Jarramdas Daulatram, Shit
Joseph, Shr1 N

Kalanta, Shri 1 k

Kalyan Chand, Shr
kamalanathan Shri M
Kapur, Shri Yashpal

kaul, Shi1 B Kk

Kemparaj, Shrt B T

Kesrt, Shr1 Sitaram

Khan Shri Magsood Al
khan, Prof Rasheeduddin
Kollut Shri M I

Kkrishna, Shrr M R

Kishan Kant Shr

Kiishnan Shri N K
Krishnaswamy Shri kK A
Kulharm Shir A G
Kulkwni, Shin B T
Kumbhue Shnn N H

[ akshmi Kumait ¢ hundawat
Lalbuaia Shn
Madwm Shn M
Mahanti

Shiimati

Shrimati

Asad
Shit B Kk
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Mahavir, Dr Bhai

Mahida, Shrt U N

Majht Shrn C P

Malaviya, Shri Haish Deo

Mali, Shri Ganesh Lal

Mandal, Shri B N

Mariswamy, Shr1 § S

Mathur, Shri Jagdish Prasad

Mehta, Shri Om

Menon, Shri K P Subramania

Mirdha, Shrn Ram Niwas

Mohammad. Chaudhary A

Mohan Shnn V R

Mohideen, Shri § A Khaja

Mohta, Shrn M K

Mukherjee Shri Kahl

Mukherjee, Shri Pianab Kumar

Mulla, Shrt A N

Munda, Shr1 B R

Murthy, Shr1 B P Nazaraja

Musafir Shiit Gurumukh Singh

Narasiah, Shri H §

Narayanappa Shri Sandh

Narayani Devi Manaklil
mafti

Nawal Kishore, Shri

Nurul Hasan, Prof S

Obero1, Shit M S

Par Shn T A

Panda, Shr1 Brahmananda

Pande, Shr1i C D

Parashar, Shn V R

Patel, Shr1 Dahyabha1 V

Patel, Shn T K

Patil, Shr1 G R

Patil, Shn P S

Pitamber Das, Shii

Prasad, Shr1 Bhola

Prasad, Shn K L N

Pratibha Singh, Shiimati

Prithwi Nath, Shn

Punnaiah, Shnt Kota

Purabr Mukhopadhyay Shrimau

Puri, Shiy Dev Datt

Raha, Shri Sanat kumar

Raju, Shnn V B

Ramaswamy Shr K S

Ramiah, D1 Kk

Rao Shn Katragadda Srinivas ‘

Rathnabai Sieemivasa Rao Shumatn )

Reddi, Shr1 Papr l

Varma Shn

Reddy, Shr1 Janardhana
Reddy Shr1 K V Raghunatha

[22 AUGUST 1972]
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Reddy, Shr1 M Snnivasa
Reddy, Shr1 Mulka Govinda
Refaye, Shit A K

Roshan Lal, Shu

Roy Shri kalyan

Sangma, Shri F M

Saraswati Pradhan Shrimati
Sardesas Shit § G

Saroj Purushottam Khaparde, Miss
Sarojin Kiishnarao Babar, Dr Kuman
Satyavati Dang, Shrimati
Schamnad, Shri Hamd Al

Sen Di Friguna

Shah, Shi1 Manubhai

Sharma Shi1 Yogendia
Shashtii, Shit Bhola Paswan
Shilla, Shr1 Showaless K
Shukla Shri Chakrapant
Shukla Shuu M P
Shyamhumart Devi  Shrimuat:
Singh, Shr1 Bhupinde:

Singh, Shr1 Bindeshwari Prasad
Singh, Shrt D P

Singh  Shri Inder

Singh, Shrm M B

Singh Shri \ohan

Singh, Shri Ranbir

Singh, Shnt Sultan

Singh, Shr1 [nlok:

Singh Dr V B

Smha, Shrt Awadheshwar Prasad
Smha, Shr Ganga Sharan
Sisodia, Shii Swaisingh

Sita Devi, Shrimati
Sivaprakasam  Shri S

Sukhdev Prasad, Shri

Sumitra G Kulkarni, Shrimaty
Suray Prasad Shn

Suhhila Shankar Adwvarehar, Shrimat,
Swaminathan Shit V V
Tmvir Shri ilabib

Thakur, Shri Gunanand

Tilak, Shi1 J S

Tiwwar1 Shi Shankarlal
Tiwary, Pt Bhawaniprasad
Tohra, Sardar Gurcharan Singh
Trivedy, Shri H M

Tyagi Shri Mahavn

Varma, Shrn Man Sigh

Venigalla Satyanarayan: Shn
Vero, Shri M
Vidyawati Chaturvedi Shrimati

Villalan, Shiy Thill
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Vyas, Dr. M. R, Chibiabait ™ R K
' Chandrasehharan. Shu k
Wajd, Shri Sikandar Al | Chattopadhyaya, Dr Dicbiprasad

I Chaudhaii, Shrt N P
i ,
Yadav, Shri 3 P Chettrs. Shit kB

Yadav, Shri Shyam { al Chinay Shn Bibubhas M
' Choudhury. Shit M. M
NOES—NIL I Chowdhry, Shrt A S.

The motion was carried by a majorinn of Duaphtary Shr C K
the total membership of the House and by' Das Shn Bipinpal
a majonin of not less than two-thirds of ' Dass, Shu Mahabu

the Members present and voting Deshmuhh, Shuu T G
[ Dikshit, Shr1 Umashanka
Clause 3 was gdded 10 the Bill. Dutt, Di Vidva Prakash
MR, DFPUTY CHAIRMAN  The ggff}‘} SS}:’r‘l‘ N “2“1
question Is Gowda, Shrt U K Llabshmana
“That clause 1, the Faacting Formuia Gupral, Shiy 1 K
and the Title stand part ot the Bill’ Gupta Shri Bhupesh
Gupta, Shiy Shyamlal
The House divided
Hatht Shr1 Jaisukhlal
MR DEPUTY CHAIRMAN  Ayes— tHi pmat Sinh, Shn
183, Noes—Nil Hussamn, Shri Syed
Jahanara Jupal Singh, Sh.imati
AYES5—183 Jam, Shri A P
Jamm Shn Dharam Chand
Abdul Khader Shii M S Jain, Shii Rottan Lal
Abid, Shr1 Qasim \l Tauamdas Daulatram, Shii
Abu Abraham Shn 3 eph, Shr N
Advani, Shri Lal K
Ahmad, Shi1 Sved Kalama, Shit 1 Kk
Ahmad, Dr 7 A Kalyan Chand, Shrt
Alva, Shri Joachim Kamalanathan Shri M
Alva, Dr. Kk Nagappa kapur  Shri Yashpal
Amjad Ali, Sardat Kaul, Shnn B K
Amla, Shri Tirath Ram Kesi1 Shri Sitaram
Anandam, Shr1 M [chan, Shrt Magsood Al
Anf, Shri Mohammed Usman Khan, Piof Rasheeduddmn
Kollur, Shi M L
Banarsi Das. Shrt Krishna, Shri M R
Barbera, Shir Golap Kiishan Kant, Shn
Basar, Shri Todak Krishnan, Shui N. K.
Berwa, Shri famna T al Krishnaswamy, Shrt K A
Bhagwati, Shit B C Kulkarn, Shin A G
Bhardwaj, Shi1 Tagan Nath Kulkarni, Shri B T
Bhatt, Shri Nand Kishore Kumbhare, Shit N H.
Bisi, Shri P. N.
Bobdey, Shr1 § B L akshmi Kuman Chundawat Shrimats

Buragohain, Shit N C l Lalbnata Shi
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Madam, Shri M. Asad
Mahant;, Shit B K.

Mahavir, Dr Bhat

Mahida, Shit U N

Majhy, Shri C P

Malaviya, Shri Harsh Deo
Mali, Shri Ganesh Lal

sandal, Shir B N

dariswamy, Shr1 S S

Mathur, Shri Jagdish Prasad
Mehta, Shri Om

Menon, Shnn K P Subiamania
Mirdha, Shri Ram Niwas
Mohammad, Chaudhaiy A
Mohan Shrit V R

Mohideen, Shit S A Khaja
Mohta, Shit M Kk

Mukherjee, Shri Kalt
Mukherjee, Shit Pranab Kumar
Mulla, Shrnt A N

Munda, Shrnn B R

Mutthy Shiy B PP Nagataja
Musafii  Shri Guiiumuhh Singh

Natasiah, Shit H S

Narayanappa, Shi1 Sanda

Natayan: Devi Manaklal Varma, Shrimatt
Nawal Kishore, Shit

Nurul Hasan, Piof S

Oberol, Shm M S

Pai, Shuu T A

Panda, Shri1 Brahmananda
Pande Shri C D

Paiashar, Sh1t V R

Patel Shr1 Dahyabhar V
Patel, Shr1i T K

Patil, Shn G R

Patd, Shr1 P S

Pitamber Das, Shit

Piasad, Shr1 Bhola

Prasad, Shit K 1 N
Pratibha Stngh Shiimati
Prithwi Nath, Shit

Punnaiah, Shn kota

Purabt Mukhopadbyay, Shrim
Puri, Shri Dev Datt

Raha, Shr1 Sanat kumai

Raju, Shr1 V B

Ramaswamy, Shit Kk S
Ramuah, Dr K

Rao, Shn1 Katragadda Srinivas
Rathnabar Sieenivasa Rao, Shiimatt

12 RSS/72—9
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Reddi, Shr1 Papt

Reddy, Shr1 Jandaidhana

Reddy, Shri K V Raghunatha

Reddy, Shis M Srinivasa

Reddy, Shii Mulka Govinda

Refaye, Shr1t A K

Roshan Lal Shri

Roy Shrt kalyan

Ruthnaswamy, Shi1t M

Sangma, Shui E M

Saraswati Pradhan, Shiimats
Sirdesal, Shit S G

Sai0) Purushottam Khaparde, Miss
Saroymi Krishnarao Babar, Dr Kumart
Satyavati Dang, Shrimati

Sivita Behen, Shrimati
Schamnad Shr1 Hamid Ali

Sen, Dr Triguna

Sen Gupta Shri Dwijendralal
Shah Shri Manubhai

Sharma, Shi1 Yogendra

Shashtr1 Shri Bhola Paswan
Shulla Shit Showaless K

Shukla Shit Chakiapam

Shukla, Shit M P

Shyamkumar: Devi Shrimati
Singh  Shri Bhupinder

Singh, Shri Bindeshwarni Prasad
Singh, Shn D P

Singh, Shri Inder

Smgh Shit M B

Singh, Shri Mohan

Singh Shii Ranbir

Singh, Shii Sultan

Singh, Shr1 Trilokt

Singh, Dr V B

Sinha Shr1 Awadheshwat Prasad
Sinha, Shr1 Ganga Sharan
Sisodia, Shit Swaisingh

Sita Devi, Shrimatr
Sivaprakasam, Shri S

Sukhdev Prasad, Shri

Sumitia G Kulkarmi, Shrimati
Sutaj Prasad, Shri

Sushila Shankar Adwvaiekar, Shrimat
Swaminathin Shir V V

Tanvir, Shir Habib

I hakui, Shit Gunanand
I'lak, Shit I &

Tiwari, Shir Shankarlal
Tiwar1y Pt Bhawaniprasad
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Tohra, Sardar Guicharan Sigh
Trvedi, Shit H M
Tyagy, Shrt Mahavi

Varma, Shri Man Singh
Venigalla Satyanarayana  Shut
Veio, Shrt M
Vidyawati Chaturved
Villalan, Shit Thill u
Vvas, Dr M R

Wayd, Ship Sihandar Al

Shiimati

Yadav, Shin § P
Y adav  Shit Shyam Lal

NOES—Ni

1he motion was carried by a majoriy of
the 1ol mombosup of the House and by
a maory of not loss than mo-tlurds of

thie Mombars prosent and yoting

Clawse 1, the Enacting Formula and the

Tule were added to the Bill

SHRI H R GOKHALL
move

That the Bill be passed ”

MR DI PUTY
question 15

That the Bill be pissed ™

The Housc dnided

MR DEPUTY CHAIRMAN
164 Noes—Nil

AYES—1384

Abdul Khadar Shin M S
Abhid Shn Qwm Ah
Abu Abraham Shii
Advant Shni tal K
Ahmad Shn Syed
Ahmad, D1 Z A

Alhva, Shu Joachim

Aha, Dr KN Nagappa
Amjad Ali, Sardar

Amli Shin Tirath Ram
Anumdim Shie M

Aif, Shir Mohammed Usman

CHAIRMAN

Su, I bey

the

\yes—

[RAJYA SABHA]

I
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Banast Das  Shit
Batbora, Shri Golap

RBiwsar Shit Todak

Bawa Shr Jamna |l
Bhaw i Shuu B C
Bhardway Shii Jagan Niuth
Bhatt Shii Nand Kishore
Bist Shit PN

Bobdey, Shin & B
Buragohain Shnn N C

Chikiabaiti D1 R Kk
Chawndiaschharan Shn K
Chattopadhyaya Dr Diliprasud
Chaudhur Shit N P

Chettit Shit K B

Chinat Shit Babubhai M
Choudhury Shr1 M M
“howdhry, Shn A S

Daphtary Shu ¢

Das Shit Bipimnpal

D s Shir Mah o
Deshmukh Shie |G
Dikshit Shi Uinishainka
Dutt Dr Vvidy Prakash

Gadal Shiy vathald
Gordy Shit N G

Gowdr Shir U K 1hikshming
Guyral Shi § K
Crupth Shir Bhupesh

Gupta Shir Shyamlal

Hatht Shir Jaisukhilal
Himmat Sinh Shit
Hussatn Shir Syed

Jahan v faipd Smeh Sh ot
Jain, Shitr A P

Tun Shit Dh uyam Chand

Jain, Shrr Rattan 1 al

Jamdas Daulattam  Shit
Joseph Shrt N

KNadanma Shir 1 k
Katyan Chand, Shrt

K imalanathan Shit M
apui Shit Yashpal
kavl Shii B K
Kempiuay Shit B T
Kesti, Shit Sitaram

khw Shi Magsood Ahb
Khan Prot Rashecduddin

(L huneth Amendn ent) Bul, 244
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Kollut Shit M
krishna, Shrit M R
Krishan kant Shr
krishnin, Shrt N K
Kkiishnaswamy, Shnt K A
kulkaim Shrt A G
Kulkaint Shu B T
kumbhare, Shnt N H

[ akshmu humur Chundaw aty, Shrimat
Lalbuaia Shn

AMadami Shri M Asad
Mahantt Shnn B Kk

Mabhavu D1 Bha

Mahida, Shnn U N

Majht Shit ¢ P

Mataviya Shri Haish Deo
Mali Shii Ganesh [ al
Mandal Shri B N
Marswamy Shrt S S

Mathur, Shit Jagdish Prasad
Mehta, Shri Om

Menon, Shit K P Subramama
Mndha, Shit Rim Nivwas
Mohammad Chwdhary A
Mohan, Shrn v R

Mohideen, Shit S A Khaja
Mohta Shri M K

Mukhetyee, Shr Kalr
Mukhciiee, Shir Pranab Kumy
Multa Shu A N

Munda Shn B R

Murthy Shr1t B P Nagaraja
Musafir Shit Guiumukh Simgh

Nan, Shri & Gopinathan

Narasiah, Shrn H S

Narayanippa, Shri Saod1

Naravant Devi Manaklal Vaina
mats

Naw 1l Kishore, Shi

Nutul Hasan, Prof

Shit

Oberot Shri M S

Pat, Shrn T A

Pand Shn Brahmananda
Pinde Shuy ¢ D
Partashhne Ship v R
Patel Shri Dabvabhat V
Patel, Shnn T Kk

Patd Shrn G R

Patsl, Shiz P S

[22 AUGUST 1972]
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Pitamber Das Shn

Piasad Shir Bhola

Prasad Shit K L N

Pratibha Singh  Shrimati
Prithwi Nath Shn

Punnatith  Shir Kota

Pur bt Mukhopadhyay Shiimati
Puii, Shrt Dev Datt

Raha, Shri Sanat humar

Raju Shn V B

Ramaswamy Shit K S
Ramiah D1 K

Rao, Shr1 Katragadda Stimivas
Rathnabar Sieenivasa Rao, Shimmat
Redds, Shr1 Papr

Reddy Shri Janardhana
Reddy, Shit k' V Raghunatha
Reddy, Shri M Srinivasa
Reddy, Shin Mulka Govinda
Refaye, Shii A K

Roshan Lal Shiy

Roy, Shri Kalyan
Ruthnaswamy Shrt M

Sangmd, Shiit E M

Saraswatt Pradhan, Shrimati
Saidesar, Shit § G

Sai0j Purushottam Khaparde, Miss
Sarojint Krishnarao Babar Dy kumans
Satyavatt Dang Shrimati

Savita Behen Shrimati
Schamndad Shrr Hamid Al

Sen, Dr Triguna

Sen Gupta, Shii Dwijendialal
Shah, Shr1 Manubhai

Sharma, Shri Yogendia

Shashtrr Shri Bhola Pasw i
Shilla Shri Showaless K

Shukla Shrt ¢ hakrapant

Shukla, Shrt M P

Shyamhumart Devi, Shrimatt
Singh, Shri Bhupinder

Singh, Shr1 Bindeshwart Prasad
Singh, Shrr D P

Singh  Shr1 Inde

Singh, Shrt M B

Singh, Shri Mohan

Singh, Shir Ranbn

Singh  Shir Sultan

Sinzh Shri Trilokt

Singh Dr V B

Smha Shit \w dheshwar Py wsad
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Sinha Shii Ganga Sharan
Sisodia, Shir Swarsingh
Sita Devi Shumati
Stvapiakasam, Shit &
Sukhdev Prasad, Shii
Sumitra G Kulkarni
Sutay Prasad Shn
Sushila Shankar Adnvarch u
Swaminathan, Shit V.V

Shimmati

Shiunaty

Tanvie  Shit Habib

Thakut, Shir Gunanand

Tilak, Shi1 J S

Tiwai1, Shri Shankarlal
Tiwary, Pt Bhawaniptasad
Tohta Sardar Guicharan Singh
Trivedr, Shu H M

Tyagt, Shi1t Mahavu

Varmad, Shii Man Stozh
Venigalla Satvan u v ing
Vyas, Dit M R
Vidyawalt Chaturved:, Shiimat
Villalan, Shrn Thillax

Di M R

Shit

Vyas
Wajd, Shir Sihandar Al

Yadav, Shin § P
Yadav, Shi1 Shyam Lal

MGIPRRND-—(NS IV)—12 RSS/72—19-1-73
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NOES—Nl

The motton was carried by a majonity of
the total membersinp of the House and by
a majority of not less thag two-thirds of
AMombers prosent and yoting

MR ODEPUTY CHAIRMAN Next iem
of the legislative businese

HON MEMBLRS No, no

MR DIPUTY (HAIRMAN  We aic
situng 1l 6 00 p M ({nteriuptions) But
if the Members agree that the rest of the
business ¢an be finished by tomortow, then
we can adjourn the House Do you agree
that the 1est of the items on he agenda will
be Inmshed by tomotion because we have
to finish the business also”?

AN HON MIFMBIR fomotiow we
will finish
MR DEPUTY CHAIRMAN it the

Members agice that  vo can fimsh the
business tomottow, we ¢ in adjomnn today

The House stands adourned all
AM tOmMOIIOW

1100

The House then  adjourned at
fifty minutes  past tour ol the
clock ull eleven of the clock on
Wednesdiy  the  23id  August,
1972



